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CENTRAL ADMINISTRATIVE TRIBUNAL
- MUMBAT BENCH

C.P.N0.838/2002
IN O.A.1075/95

Thursday this the 12th day of December, 2002

CORAM

HON’BLE MR. A.V. HARIDASAN, VICE CHAIRMAN
HON’BLE MRS. SHANTA SHASTRY, ADMINISTRATIVE MEMBER

Y.K.Bansal ' ....Petitioner

{By Advocate Mr.R.C.Kotiankar)

V.

1. - Shri Anil Kakodkar
Secretaryto Govi. of India,
Department of Atomic Energy,
Anushakti Bhavan,

CSM Mara,Mumbai. 9.

2. Shri S.C.Hiremath,
Chief Executive, Heavy Water Board,
Department of Atomic Eneragy,
Vikram Sarabhai Bhavan,
AnushaktiNagar,
Mumbai.s4. .. .Respondents

The Contempt Petition having heen heard 0
12.12.2002, the Tribunal on the same day delivere
the following:

CRDER

CHON’BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

This Contempt Petition (Civil) arises out of

he orders of the Tribunal 1in ©OA 1075/95. The
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entitlement of the petitiéner to have the documents
inspected. This was only a declaration of his
entitlement. There was no direction by the Tribunal
to the respondents to make available the documents to
the applicnat whenever he wanted to inspect the same.

As no binding direction of the Tribunal has been

discbeyved by the respondents, we do not find any need

to procesd with this Contempt Petition (Civil) any
further. Hence the Contempt Petition (Civil) is
dismissed and the notice issuesd is discharged. No
costs

Dated the 12th day of December, 2002

has 1

SHANTA SHASTRY ' A.V_HARIDASAN
ADMINISTRATIVE MEMBER VICE CHAIRMAN
(s}



